
C.P. No. 468/(MAH)/2017

CORAM: Present:

NAME OF THE PARIIES: Deepak Kanhiyalal Kewalramani & Anr.
v/s

Kestrel Import & Export Pvt. Ltd. & Ors

SECTION OF THE COMPANIES ACT: 2f3,241-242 of the Companies Act,
2013.

24

SHRI B.S.V. PRAXASH KUMAR
MEMBER U)

SHRI V. NALI-ASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY II.W TRIBUNAL ON 0A.11.2017
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ORDER
C

tter on 29.11.2017

For Respondent Counsel having stated that inspection could not be givcn to
thePetitioner side or\.ing to some unavoidable circumslances, ancl for tlrt,re being nn
objection to the Petjtioner to have a belated inspection, this Bench hertbl.givts 15

days' time to the Respondent side to providc inspection to the petjtioner nfter having
arrived at a date agreeable to both the parties.

sd/-
v. NALLASEN-IpATHy
\lembt'r (Technical)

B.S.V. PRAKASH KUMAR
i\lernber lfudicial)

NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI
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